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BEFORE THE NATIONAL GREEN TRIBUNAL, 

IN THE MATTER OF: 

1. 

SALMAN MIYAN 

PRINCIPAL BENCH, NEW DELHI 

Original Application no.97/2022 

SI. No.132922 
VIVEK CIADYA oatthmmis App. by ehi Figt Court 27.04.2022:: 2..3420,4 

I, Arman Siddiqi S/o Shamim Ahmed Siddigi R/o 

H.No.302, Ajnara Pride Sector-4-B, Vasundhara, 

Ghaziabad, U.P., do hereby solemnly affirm and declare 

as under: 

VS. STATE OF U.P. 

AFFIDAVIT OF RESPONDENT N0.12nnel 

That the deponent is respondent no.12 in the 

aforesaid case and is fully conversant with the facts 

and circumstances of the case and competent to swear 

this affidavit. 

That in the said petition an industrial plot no.18, 

DC, Industrial Area, Phase-3 MG Road, Hapur, 

rdoorna Ccurt, Belhi-1100P. Ltd. through its direction Harsh Vidhyarti S/o Sh. P. is shown in the name of M/s Actinat Bio Pharma 

1025



aeal 

of 
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Oath 

3. 

Commissinone 
S. No.138/2022 

ViEK C:SADHA, 

Ayp. 

by 

Dehi 

Hight 

CÑurt 

arkardooma Court, 

5. 

6. 

Nirmal Kumar and is alleged that the same was 

involved in creating pollutions. 

That infact the said plot was duly transferred in 
favour of the deponent namely Arman Siddiqi Slo 
Shamim Ahmed Siddiqi vide permission of transfer 
dated 21.05.2022 through regional manager Sh. 
Rakesh Jha UPSIDA. Copy of the same is annexed 
herewith. 

Delh 

27/04/2022 to 26/04/202 
hat it is further subnitted that in the month of 

anuary, 2023 the lease deed of the said plot was duly 

transferred in favour of the deponent and also the 

possession of the same is with the deponent. 

That it is alleged against the said respondent no. 12 

that he was / is indulged of doing such activities 

which caused the pollution, however it is submitted 

that the said respondent no. 12 never indulged and not 

created any such hazardous acts which would caused 

the pollution and violated the norms of law. 

That the deponent undertakes that he is further not 

creating any hazardous act which caused pollutions 

and will also not indulge in such objectionable work. 

I wit 
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Seal 
of tne OatjÇqR•s for future. 
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an..... 

That during the course of time, the pollution 

department and other concerned authorities have duly 
inspected the premises, pertains to the respondent 

no. 12 and they did not found any such objectionable 

activities within the said premises of the respondent 

no.12, therefore the respondent no.12 is entitled to be 

discharged from the present petition and is not liable 

to be punished as per law. 

That despite the said submissions, it is further 

submitted that the respondent no. 12 is ready to abide 

the kind directions of the Hon'ble Tribunal at present 

App. by Dehi Higi Court 
27/04/2022 io 26/03024 

S/o, W/o, D/o, Sh. 

kerdoom3 Court, Dolti-1100 

has scleiv 

SI. No.1382022 
VIVEK GHADHA 

onitly ho 
deponent wa 

hat the 

Sumb 
improssieh An my 

CERTIFIED ¿OAteAledthecsgNg 
Bhri/Smt./Km ......... 

tave bOan f. 

VERIFICATIQN signieee 

Sio 

Nentfed by Sy?naHe..4.R4.2n 

efded at Delhi on this 11" day of May, 2023 that 

contents of the above said affidavit are true and correct 

to the best of my knowledge and nothing material has been 

mo et Dei 

'o hirnher 
ara true & 0.cti T hulhci Anowledgo 

11 MAY 2023 

Qath Conmaener KKD Court Dyte 

�EPONENT 

DEPONENT 
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HCT OF DELHI 
DLCT1 

2 
an702138M 

18-MAR-2021 

In re : 

Suit / Appeal No. 

NCT OF 

Salnen Miga 

The above named 

18JAAT 

JONED ALAm adu. 

IN THE COURT OF Befre Nakional Caeen bibaral, brineipal Bench Mohe 

4-202 1 

VERSUS 

KNOW ALL to whom these present shall come that I/ We 

areg prG Kasd, e-3. Hapuy (U-P 

2 

Ch D-620, keD Coves lu' 
ob- q9SO 33&6. 

T FEE 

Rupndent2 

Advocate 

To take execution proceedings on paying separate fee. 

C.C. No. 

been undertstood by me lus on this 
Accepted subject to the terms of the fees 

FIR No. 

UIS 

(herein after called the advocate/s to be my/our Advocate in the above-noti 

P.S. 

To file and take back documents, to admit and/or deny the documents or opposite paty. 

To withdraw or compromise the said case or submit to arbitration any differences or 

disputes that may arise touching or in any manner relating to the said case. 

11 

JURISDICTION OF 202 

Plaintitl(9) or 
Appellant(s) 

Defendant(s) /RespongTHphaa 

To act appear and plead in the above-noted case in this court or in any other court in which the same may be thed 

or heard and also in the appellate court including High court subject to payment of fees separately for e 

To sign file, verify and present pleadings, appeals cross-objections or petitions for 

executions review, revision, withdrawal, compromise or other petitions or affidavits or other 

documents as may be deemed necessary or proper for the prosecution of the said casse in all its 

stages subject to payment of fees for each stage. 

To deposit, draw and receive money, cheques, case and grant receipts hereof and to 

do all other acts and things which may be necessary to be done for the progress and in the 

COurse of the prosecution on the said case. 

.day of. 

Client 

Petitioner(s) 
Comptainant(s) 

do herety appoint 

ns , 

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power 

conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney cn our be 

And / We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate 

his substitute in the matter as mylour own facts, as if done by melus to all intents and purpose. 

And /We undertake that / We or mylour duly authorised agent would appear in court and al! hearings 

and willinform theAdvocate forappearancewhen the case is called. 

Se authorize him: 

And IWe undersigned do hereby agree not to hold the advocate of his substitute responsible for the resut of 

the said case.The adjournment ocosts whenever ordered by the court shall be of the Advocate which he shall receive 

and retain forhimself. 

And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be 

paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the 

same is paid up. The fee settle is only for the above case and above Court. We hereby agree that once the fee is 

paid,I/We will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for 

more than 3 years the originalfee shall be paidagain by me/us 

a 

INWITHNESS WHERE OFIWe do hereunto set mylour hand to these presents the contents of which have 

0541978 

2023 

Client 

I ldentify the Slgnature/Thumbmpression of the Below Mentioned Person, 

Who Has been Slgned in my presence. The Client. 

LHI COURT FEE 
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